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CORRIGENDUM TO FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF KULT APP PRIVATE LIMITED

This is the corrigendum to the Public Announcement published on October 29, 2026, in Free Press Journal
(English Language Newspaper) and Navshakti Regional Language Newspaper, Mumbai Edition, The same is
published as the undersigned has been given to understand on April 30, 2026 that there has been change in the

name of the Corporate Debtor on April 29, 2026.

RELEVANT PARTICULARS
1. | Name of corporate debtor 21ZEN REALTECH PRIVATE LIMITED
(Former Name: KULT APP PRIVATE
LIMITED)
2. | Date of incorporation of corporate debtor April 14, 2021 L
3. | Authority under which corporate deblor is | ROC Mumbai
incorporated / registered ‘
4. | Corporate Identity No. / Limited Liability | U24290MH2021PTC359001
Identification No. of corporate debtor o
5. | Address of the registered office and principal office (if | Registered Address & Business Address: 2091
any) of corporate debtor | Caesar Business Center Pvt. Lid, Level 2, Western
Heights, JP Road, Opp. Gurudwara, Bunglows
village Ambivali, Andheri, Mumbai 400053
Earlier Registered office Address: Innov8 SCP -2
8TH Floor Building no 11, Solitaire Corporate Park,
Guruhar govindji Road Chakala, Chakala MIDC,
Mumbai,Maharashtra,India,400093.
6. |Insolvency commencement date in respect of | October 26, 2026
corporate debtor
Date of Receipt of Order - October 27, 2026 k
7. | Estimated date of closure of insolvency resolution | April 23, 2027
process '
8. | Name and registration number of the insolvency | Name: Arun Kapoor
professional acting as interim resolution professional | Regn No: IBBI/IPA-003/IP-N00030/2017-
2018/10230
9 | Address and e-mail of the interim resolution | Registered Address: G-601, Army Co-operative
professional, as registered with the Board Housing Society, Sector- 09, Nerul (East),Navi
Mumbai, Maharashtra ,400706
Email Id: arun.kapoor58@yahoo.in
10. | Address and e-mail to be used for correspondence with | Process Specific Address: 133, Ist Floor, Satra
the interim resolution professional Plaza, Sector-19 D, Palm Beach Road, Vashi -
400703
Process Specific Email Id:
CIRP kultApp@ancoraa.com
11. | Last date for submission of claims November 09, 2026
12. | Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the interim
resolution professional (IRP) b
13. | Names of Insolvency Professionals identified to act as | NA ||'
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: hitps://ibbi.gov.in/home/downloads
(b) Details of authorized representatives Physical Address: https:/ibbi.gov.in/en/insolvency-
are available at: professional

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the
‘commencement of a corporate insolvency resolution process of the KULT APP PRIVATE LIMITED on
October 26, 2026, vide order no. RCP (IB) No. 17/MB/2025. (Date of receipt of order by Interim Resolution

Professional is October 27, 2026).

The creditors of KULT APP PRIVATE LIMITED (Now 21Zen Realtech Private Limited) are hereby calf
upon to submit their claims with proof on or before November 09, 2026, to the Interim Resolyf

Professional at the address mentioned in entry No. 10.




- The financial creditors shall submit their claims with proof by electronic means only. All oth "
ay submit the claims with proof in person, by post or by electronic means. ZR K
R :

 Submission of false or misleading proofs of claim shall attract penalties.
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NOTICE

Shri Vinod Jivaji Shah, a Member of the Andrade House Co-
operative Housing Society Ltd., having 50% shares and interest
in the capital/property of the society for Shop no:1 and Garage
No:7, Andrade House Co-operative Housing Society Ltd., C.S.
no. 126 and 2/1526 of Mahim Division, Dayan Sagar,
Raobahadur S.K. Bole Road, Dadar (w), Mumbai - 400 028 and
holding Shop no:1 and Garage No:7 in the building of the society
with 100% shares vide Share Certificate No. 50 dated
18/04/2004 for Five fully paid up shares of Rupees Fifty each,
bearing distinct numbers from 271 to 275 (both inclusive). He
died on 11/12/2025 having filed a nomination on 29/04/2025
thereto he bequeath this property equally in favour of his wife
Smt Javerben Vinod Shah and his son Shri Mayur Vinod Shah.
The society hereby invites claims or objections in writing from
the heir/heirs, other claimants/objector or objectors to the
transmission of the said shares and interest in the Shop no:1
and Garage No:7 of the deceased member in the capital /
property of the society within a period of 15 days from the
publication of this notice, with copies of such documents and
other proofs in support of his/her/their claims/objections for
transmission of shares, title and interest of the deceased
member in the capital / property of the society. If no claims /
objections are received within the period prescribed above, the
society shall be free to deal with the shares and interest of the
deceased member in the capital / property of the society in such
manner as is provided under the bye-laws of the society. The
claims / objections, if any, received by the society for
transmission of shares and interest of the decreased member in
the capital / property of the society shall be dealt with in the
manner provide under the bye-laws of the society.

For and on behalf of

Hon. Secretary

Andrade House Co-operative Housing Society Ltd.,
Registration No. BOM/(WGN)/HSG/(TC)/3812/88-89

Place: Mumbai
Date : 29/10/2026

BYP

FORM A
Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF

S&T INTERIORS AND CONTRACTING SERVICES PRIVATE LIMITED
RELEVANT PARTICULARS
1. |Name of corporate debtor S&T Interiors and Contracting Services Private Limited]
2. | Date of incorporation of corporate debtor |February 13, 2012
3. | Authority under which corporate debtor is| ROC-Mumbai
incorporated/registered
4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

5. | Address of the registered office and principal
office (if any) of corporate debtor

U74900MH2012PTC226870

Registered Address: 202, Alap CHS, Shantilal
Modi Road Near SBI, Kandivali (W), Mumbai,
Maharashtra-400067.

Principal Office: No.27, Yashoda Nagar, Jakkur
Plantation, Bangalore North Taluk, Bangalore,
Karnataka, India- 560064.

October 23, 2026
(Order received on October 28,2026)
April 21, 2027

6. |Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of insolvency
resolution process
8. |Name and registration number of the in

solvency professional acting as interim
resolution professional

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Name: Anil Kashi Drolia

Regn No:
IBBI/IPA-001/IP-P-02327/2020-2021/13482
Registered Address: B-508, Ekta Woods,
Raheja Estate, Kulupwadi, Borivali-East, Near
National Park, Mumbai- 400066

Email |d: anildrolia.ip@gmail.com

Address for correspondence: 5th Floor, Solitaire
Corporate Park No. IV, Andheri-Kurla Road,
Chakala, Andheri East, Mumbai -400093.
Email Id: cirp.sticspl@gmail.com

November 11, 2026

Not applicable

10. | Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

13. | Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. ga;ReIevant Forms and

b)Details of authorized representatives are
available at:

Not applicable

Web link: https://ibbi.gov.in/home/downloads
Physical Address:
https://ibbi.gov.in/en/insolvency-professional

GOVT. OF JHARKHAND

URBAN DEVELOPMENT & HOUSING DEPARTMENT

OFFICE OF THE NAGAR PARISHAD,
CHAKRADHARPUR - 833102
e-Tender Reference No: CKP/NP/13 /2026-27(2nd Call)Date: 28/10/2026

Tender Notice

Sr.No. Particulars Details
Construction of Faecal Sludge Treatment Plant
(FSTP) of Capacity 15 KLD at Chakradharpur
! Name of Work Nagar Parishad and Operation and Maintenance
of FSTP for 5 years
Construction Cost: % 4,14,73,841.00
. . Operation & Maintenance Cost:
2 Estimated Cost (INR) 2,65.46,888.00
Total: % 6,80,20,729.00
. . 36,80,207/- (Rupees Six Lakhs Eighty Thousand
3 Bid Security (INR) Two Hundred Seven Only)
4 Cost of Bid Document % 10,000/~ (Rupees Ten Thousand Only); non-
(INR) refundable
1 year of construction which comprises 9 months
5 Time of Completion of construction and 3 months of defect liability
p period including one month of trial run and 5
years of O&M post DLP
¢ | Dateofe-publication of 05/11/2026 at 05:00 pm
tender
Document downloading i
7 start Date 05/11/2026 at 05:00 pm
8 Start date for seeking 05/11/2026 at 05:00 pm
clarification
9 End date for seeking 18/11/2026 at 12:30 pm
clarification
10 Pre bid meeting date, Time 12/11/2026 at 12:30 pm
& Venue
11 Bid submission end date 18/11/2026 up to 05:00 pm
12 Bid opening date (online) 20/11/2026 at 05:00 pm

i.Complete bid document is available on
website:http://JTharkhandtenders.gov.in

ii. Other details can be seen in the bidding documents

iii.*Bid security 1% of Bid amount*The State Government hereby defines
Standard Operating Procedure (SOP) and reporting of the receipt of Tender
Fee, Earnest Money Deposit on submission of bids through the e-
procurement portal of Government of Jharkhand i.e.
https://jharkhandtenders.gov.in

(as per instruction of Under Secretary, UDHD, Ranchi letter no. 4847, dated

FOR THE A NTION OF THE CR
KULT APP PRIVATE LIM

11.10.2023) Sd/-
Executive Officer
Nagar Parishad
PR 392682 West Singhbhum (26-27) D” Chakradharpur
FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

www,freepressjournalin

PUBLIC NOTICE

Our client has instructed us to investigate the title of (1a) Mr. Suresh Kantilal
Jasani, (1b) Mr. Pranay Suresh Jasani, (1c) Mrs. Anmol Ashit Vora, (2a) Mrs.
Asha Sudhir Jasani, (2b) Ms. Beej Sudhir Jasani, (2c) Ms. Ruju Sudhir Jasani,
(3a) Mr. Rajesh Bhoja Shetty, (3b) Mrs. Archana Rajesh Shetty and (3c) Mr.
Siddhant Rajesh Shetty (collectively “the Owners") of immovable properties
viz. Plot No. 8, Plot No. 7 (part) and Plot No. 10 respectively, more particularly
described in the Schedule hereunder written (collectively "the Land") and the
entittement of Shree Sejal Construction Private Limited, a company validly
existing under the provisions of the Companies Act, 2013 holding CIN
U45200MH1983PTC031489 and its registered office at Office No. 8 & 9, 6th
Floor, Phoenix Building, 457, S.V.P. Road, Mumbai, Maharashtra 400004 (“the
Developer"), to the Land and the structure/building consisting of ground plus 4
(four) upper floors constructed on the Property (“the Existing Structure"),
which is more particularly described in the Schedule hereunder written
(collectively "the Property").
Our client is negotiating with the Owners and the Developer for purchasing the
Property from the Owners and the Developer.
Any persons having any right, title, interest, share, claim or demand against, in
to or upon the said Property and/or any part thereof or the construction
proposed to be brought up on the said Property, either by way of sale,
allotment, exchange, mortgage, charge, gift, trust, maintenance, possession,
grant of developmentrights, inheritance, tenancy, lease, leave and license, lien
or otherwise howsoever or otherwise having an objection to the sale and
transfer of the said Property by the Owners and the Developer in favour of our
client or otherwise having any claim over the Property are hereby requested to
make such claim or objection known in writing (along with all supporting
documents of such claim or objection) to the undersigned at Law Scribes, 703,
DLH Plaza, Beeta Society, S. V. Road, Andheri (West), Mumbai 400058, within
a period of 14 (fourteen) days from the date of publication of this Notice, failing
which it shall be construed that no such claim or objection exists; any such
claim shall be deemed to have been waived or abandoned. Our client shall
thereupon proceed to purchase the Property from the Owners and the
Developer, notwithstanding any subsequent claims.
THE SCHEDULE
Description of the Property

Allthose pieces and parcels of land bearing:
a. Portion of Plot No. 7, admeasuring approximately 740 square yards

equivalentto 618.69 square meters;
b. Plot No. 8, admeasuring approximately 960 square yards equivalent to

802.67 square meters;
c. Plot No. 10, admeasuring approximately 800 square yards equivalent to

668.89 square meters;
all forming part of the sub-divided larger land admeasuring 28,845 square
yards (equivalent to 24,117.89 square meters) bearing Survey No. 161 (Part)
and corresponding CTS No. 1073C of Village Pahadi, Taluka Borivali,
Goregaon (West), Mumbai Suburban District, together with the incomplete
Existing Structure comprising of ground plus four upper floors, standing
thereon and all easements and appurtenances attached thereto.

Dated this 29" day of October, 2026. For Law Scribes

Sd/-
Neil Mandevia
Advocate & Solicitor

NOTICE is hereby given to the public at large that at the instructions of our
client, we are investigating the title of the agricultural land lying at Village-
Vayal, Tal Khalapur, Dist. Raigad, State of Maharashtra more particularly
described in the schedule hereunder written (hereinafter referred to as the
“said Property”).

Allor any person/entity including and individual, a Hindu Undivided family, a
company, bank(s), financial institution(s), non-banking financial
institution(s), a firm an association of persons or a body of individuals
whether incorporated or not, lenders and/or creditors, having any share,
right, title, benefit, interest, claim, objection and/ or demand in respect of the
said property or any part thereof by way of sale, agreement for sale,
exchange, assignment, mortgage, charge, pledge, gift, trust, inheritance,
occupation, power of attorney, FSI, possession, tenancy , sub-tenancy,
leave and license , lease, sub-lease, lien maintenance, bequest ,
succession, right of way, family arrangement/ settlement, litigation, lis-
pendens, decree or order of any court of law or otherwise of any nature
whatsoever howsoever, to or upon the said property or any part/s thereof
are hereby requested to inform the same in writing supported with the
original documents to the undersigned Advocate at their office within a
period of 14 (fourteen) days from the date hereof, failing which any alleged
the claims, demand rights or objection, if any, of such person or persons
shall be considered to have been waived and/or abandoned and the right,
titte and interest of present owner in respect of the said property shall be
deemed to be clear and marketable and free from all encumbrances of any
nature whatsoever and our client shall proceed to complete to deal of the
said property without considering any such claims or objections.

THE SCHEDULE ABOVE REFERRED TO :
Village — Mouje —Vayal, Tal - Khalapur, Dist— Raigad, State - Maharashtra,

; Survey /Gut | Hissa | Area | Assessment
Name of Landowners/ Kabjedar Number | Number | H.RP. Rs. Ps.
Suresh Dharamchand Oswal,
Ranjana Kundanmal Gandhi, 7 B/12 0-92-10 1=06
Pavita Kiran Parmar,
Dated this 29", day of October, 2026
Address :- Office No.9, Jasdanwala Complex,
1st Floor, Vishrali Naka, Near Sukham Hospital,
Above Simran Motors Service Centre, Panvel, Sd/-

Dist-Raigad, Pin- 410206
Email id: shekhargwani@gmail.com

Shekhar G. Wani
Advocate-High-court

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

EDITOR
ITED
RELEVANT PARTICULARS

1. | Name of corporate debtor KULT APP PRIVATE LIMITED

2. | Date of incorporation of corporate | April 14, 2021
debtor
3. | Authority under which corporate ROC. Mumbai

debtor is incorporated / registered

4., | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U24290MH2021PTC359001

5. | Address of the registered office
and principal office (if any) of
corporate debtor

- — &Busi
2091 Caesar Business Center Pvt. Ltd level 2
Western Heights, JP Road, Opp Gurudwara,
Bunglows Village Ambivali , Andheri, Mumbai
Maharashtra 400053

6. | Insolvency commencement date
in respect of corporate debtor

October 26, 2026
Date of Receipt of Order - October 27, 2026

7. | Estimated date of closure of
insolvency resolution process

April 23, 2027

8. | Name and registration number of
the insolvency professional acting
as interim resolution professional

Name: Arun Kapoor
Regn No:
1BBI/IPA-003/IP-N00030/2017-2018/10230

9. | Address and e-mail of the interim
resolution professional, as
registered with the Board

Registered Address: G-601, Army Co-operative
Housing Society, Sector- 09, Nerul (East),

Navi Mumbai, Maharashtra, 400706

Email Id: arun.kapoor58@yahoo.in

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Process Specific Address: 133, 1st Floor, Satra
Plaza, Sector-19 D, Palm Beach Road, Vashi -400703
Process Specific Email Id:
CIRP.kultApp@ancoraa.com

11.| Last date for submission of claims | November 09, 2026
12.| Classes of creditors, if any, under NA

clause (b) of sub-section (6A) of

section 21, ascertained by the

interim resolution professional
13.| Names of Insolvency Professionals | NA

identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14.| (a) Relevant Forms and
(b) Details of authorized Physical Address:
representatives are available at: https://ibbi.gov.in/en/insolvency-professional

Web link: https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the

commencement of a corporate insolvency resolution process of the S&T Interiors and Contracting

Services Private Limited on October 23, 2026 (order received on October 28, 2026).

The creditors of S&T Interiors and Contracting Services Private Limited are hereby called upon to

submit their claims with proof on or before November 11, 2026, to the Interim Resolution Professional

atthe address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorized representative from among the three insolvency professionals listed against entry No.13 to

actas authorized representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sd/- Anil Kashi Drolia
Interim Resolution Professional

Date: October 29, 2026  In the matter of S&T Interiors and Contracting Services Private Limited

Place: Mumbai IBBI Regn. No. IBBI/IPA-001/IP-P-02327/2020-2021/13482

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered
the commencement of a corporate insolvency resolution process of the KULT APP PRIVATE
LIMITED on October 26, 2026, vide order no. RCP (I1B) No. 17/MB/2025. (Date of receipt of
order by Interim Resolution Professional is October 27, 2026).

The creditors of KULT APP PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before November 09, 2026, to the Interim Resolution Professional at the
address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Arun Kapoor
Interim Resolution Professional

Date: October 28, 2026 In the matter of KULT APP PRIVATE LIMITED

Place: Navi Mumbai IBBI Regn. No. IBBI/IPA-003/IP-N00030/2017-2018/10230
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FORM NO. 14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER - l/ll

DEBTS RECOVERY TRIBUNAL PUNE
Unit no 307 to 310 3rd floor,kakade Biz Icon Building, Shivaji Nagar, Pune - 411005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961.

RC/371/2004 26-10-2026

The South Indian Bank Ltd.
Versus

Mr. Rajendra Kumar Kalicharan Verma & ANR.

To

[CD1]

MR. RAJENDRAKUMAR KALICHARAN VERMA, FLAT NO. 5, 7-D,

AGARSEN NAGAR, DAPODIPUNE 411 012.

Also at: MR. RAJENDRAKUMAR KALICHARAN VERMA, FLAT NO. 8,

FLOOR NO. 2, MADHU APARTMENT, LANE 4, BHUSARI COLONY,

KOTHRUD, PUNE-411029.

Also at: MR. RAJENDRAKUMAR KALICHARAN VERMA,

SAl KUNJ APARTMENT, OFFICE NO. 6, C. BUILDING, KHARALWADI,

PIMPRI, PUNE 411018.

[CD 2] MR. RAMADHAR SUKU VISHWAKARMA

S.NO. 478, KASARWADI, MUMBAI PUNE ROAD, PUNE 411034.

This is to notify that as per the Recovery Certificate issued in pursuance of
orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
PUNE in OA/238/2003 an amount of Rs. 13,50,052.00 (Rupees Thirteen
Lakhs Fifty Thousand Fifty Two Only) with future interest @ 12% per annum
with monthly rest w.e.f. 25-11-2003 till realization in full and costs of Rs.
28,500.00 (Rupees Twenty Eight Thousand Five Hundred Only) has become
due against you (Jointly and severally).

2. You are hereby directed to pay the above sum within 15 days of the
receipts of the notice, failing which the recovery shall be made in
accordance with the Recovery of Debts Due to Banks and Financial
Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours
assets on or before the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 15-12-2026
at 10:30 a.m. for further proceedings.

5. Inaddition to the sum aforesaid, you will also be liable to pay:

(a) Such interests as is payable for the period commencing immediately

after this notice of the certificate/execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of
this notice and warrants and other processes and all other
proceedings taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date: 26-10-2026.

COPYTO:-

RAVIKANT VINAYAK YADAV),
Recovery Officer-l,
Debts Recovery Tribunal Pune.
The South Indian Bank Ltd., Arora Towers, Moledina Road Camp Branch,
Pune 411001.
You are directed that the payment made, if any, the Certificate Debtor(s) be
credited to the consolidated account of all debts due in this case from the Certificate
Debtor(s) and the Recovery Officer kept posted with the paymentposition regularly.
The consolidated account so maintained will be subject to the verification of the
Recovery Officer. You are further directed to submit an up to date statement of the
total claim in respect of the above matter and full details of property particulars

where from the recovery of the debtis to be made.

e weE , forr (ufvwem),

T, a@g, . urerer, fUa o 303.
REAAT: 0U0—34Ug0% /02 /03 /04 /0F
Td: 040 -34S0l
‘éﬁ?—[: vasaivirarcorporation@yahoo.com
qrd. g™ faum, gearea, R (qd)
TR wferear W $-Tfeer g (vem geaars)
form (9. ) wwm £ 3 Hefter Shmarer Jefiet fiesvar wfex

T T STuTEHe T STREE TR STeehTd vl
e FHTHT FR fafeen wid

(https:/mahatenders.gov.in) T 3Tfeehd TehaTaTat

fg. R%/20 /3038 UTHT IUTSH BIVIR T4, § JSiT

e At ATfEdETet §-fforer wer, @ form wret

TETTRATIeTsRT, foRR - eaTer™ 39 Hueh FreraT.

1.5k, /Ifa=m /o4 /90,37, /30 /03630

femh: R¢ /%0 /3038

Please Visit our official website
(https://mahatenders.gov.in)

gt/ -
(o ar=ht)
. I AIar
ELERC IR LR FAC U I I TS e

fafdr
4. M—dre T &1 w7y, T vd [y

PR- 014438 (WRD) 2026-27

(R Jewmge www.eproc2.bihar.gov.in W )
fasi 07.11.2026 T 3.00 91, F&a AT BT

(RS )
(Faat $—T=X UGM & AR JgATSE www.eproc2.bihar.gov.in) ® ﬁ \g
1. & &1 faavor— e WM:‘X.
oRe—fga PN . .
- (W‘i@ W www.navshakti.co.in
JTadh ot AT ryegdefig
P (emdviy | @R ot e
=T T 1 R @T@ i (aj@ N i « | Paot stz P Ay
w0 H) w0 #) ST e | )
# ) : Branch office: |
g | @ICICI Bank
01. 02 03 04 05 06 07 The Authorised ICICI Bank Officer under the Securiti
Ry b Int t Act, 2002 and i i f th
o | B et | 21042 | 4209 | 1000000 | $900.00 | 15/12/2026 Enforceme 152002 issued Demand Notices
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of the said Act read with Rule 8 of the said rules
public in general are hereby cautioned not to deal
charges of ICICI Bank Limited.

Plot No. B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604.

(Enforcement) Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to repay the amount mentioned in

has taken possession of the property described below, by exercising powers conferred on him/her under Section 13(4)

PHYSICAL POSSESSION NOTICE

CICI Bank Ltd. Office Number 201-B, 2nd Floor, Road No. 1

sation, Reconstruction of Financial Assets and Enforcement of Security
nferred under section 13(12) read with Rule 3 of the Security Interest
sued to the borrower and the public in general that the undersigned

on the below-mentioned dates. The borrower in particular and the
with the property. Any dealings with the property will be subject to
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¥ orrower(s)/ Loan i i otice/ Amount in
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5 T 11112026 T 3.30 W ¢ .W 1. [Amarjit Singh Kapoor / Apartment No. 2202, 22 Nd Floor, Panchshil Towers June 10,2026 | Pune
(R deemée www.eproc2.bihar.gov.in W) Sarabjeet Kaur Manchanda / Building No. Tower No. F, Plot No. 1, Sector No.1, Gat Rs.
6. fa<i de @Wem @ fAfdr vd w1 T USRI §RT 916§ =T @ SR | LBPUNO00006124327 No. 1277+1278+1279+ 1281+1283, Village- Wagholi, |3,07,08,877.99/-
. . TBPUN00007423415 Taluka- Haveli, Pune 412207/ Oct 24, 2026
(R dewrde _www.eproc2.bihar.gov.in W )
7. Pfder @ @1 = : : 2. |Swapnil Purushottam Flat No. B 409, Building B4th Floor Gat No. 1241 P 1242 | July 21,2023 Pune
WWW.cprocZ.blhangov.m - Bhawasar/ Vijaya Purushottam | P Wadki Taluka Haveli Pune Maharashtra Pune- Rs.
8. FRwr @ e sy 120 fat (Fifder wfly @1 oif fafr & @ ) Bhavsar/ LBPUN00002374622 | 412308/ Oct 26, 2026 9,77,120.00/-
9. fISTURTT &1 UeA™ v gar HTRIUTCTd AT, o= TAUEH aTeHI TR
W 3= e ' I 3. |Deepali Ramhari Jadhav / Room No. 406, 4th Floor, Udyambizcasa, S.No. 128/2, October Pune
- Rambhari Lahu Jadhav / Village Maujesaswad, Taluka- Purandar, Pune 412301/ 30, 2025
EIRNIGEARIRE I LBPUN00006500911 Oct 26, 2026 Rs.
TBPUN00006478536 9,27,437.00/-
qey qi¥=aHl TeX yHvSe LBPUN00006488733

The above-mentioned borrowers(s)/guarantors(s)

faEqa S d9wTgT//state.bihar.gov.in/prdbihar U IWT ST HHAT 2 |
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and 9 of Security Interest (Enforcement) Rules 2002.
Date: October 29, 2026,
Qlace: Pune

mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the provisions under Rules 8

is/are hereby issued a 30 day Notice to repay the amount, else the

Sincerely Authorised Officer,

TP. NO. 2210 OF 2022
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
TESTAMENTARY AND INTESTATE JURISDICTION
PETITION NO. 2210 OF 2022
Petition for Probate of the Last Will and
Testament of LAHANUBAI MAHADEV ANDHELE,
Occupation- Household, Hindu, Widow,
Indian, Inhabitant of Mumbai, who was
residing at time her Death at- Building No.
130, Trimurti Co-operative housing Society
Ltd, Mother Dairy Road, Nehru Nagar, Kurla
(East), Mumbai 400024. Deceased

ANANT BHIKAJI BANE
Aged:- 60 Years, Occupation: Retired,
Hindu, Married, Indian, Inhabitant of
Mumbai, Residing At- Room No.- 003,
B-Wing, Building No. 2, Ground Floor,
Karmasanket, Kurla Samta Co-operative
housing Society Ltd., Nehru Nagar,
Kurla(East), Mumbai- 400024
(Being the Sole Executor Under the will
of Deceased above Named
CITATION
To,
1) SADANAND MAHADEV ANDHELE
Residing At- Post- Shegaon, Taluka- Sangamner, District- Ahmednagar- 413738
2) RADHA SUBHASH NAGRE
Residing At- Flat No.-130/4348, Nehru Nagar Trimurti Co-operative housing Society Ltd.,
Mother Dairy Road, Kurla(East), Mumbai-400024
3) REKHA SANTOSH NAGRE
Residing At- Flat No.-130/4348, Nehru Nagar Trimurti Co-operative housing Society Ltd.,
Mother Dairy Road, Kurla (East), Mumbai-400024
If you claim to have any interest in the estate of the above named deceased, you are hereby cited to
come and see the proceedings before the grant of Probate.
In case you intend to oppose the grant of Probate you should filed in the office of the Prothonotary
and Senior Master a Caveat within 14 days from the service of this citation upon you.
"You are hereby informed that the free legal services from the State Legal Service Authorities, High
Court Legal Service Committee, District Legal Services Authorities and Taluka Legal Services
Committee as per eligibility criteria are available to you and in case, you are eligible and desire to
avail the free legal services, you may contact any of the above legal services Authorities/
Committees".
Witness MAHESH CHANDRA TRIPATHI, Chief
Justice at Bombay aforesaid 13th this day of October, 2026
SUNIL GHORPADE|

Advocate for the petitioner

Building No. 115 & T16, Next to Sanidhya Gym, Old Kedarnath School, Nehru Nagar, Kurla (East),

......... Petitioner

Sd/-

For Prothonotary and Senior Master
Sealer

This 14th day of October, 2026

Eirorc ean

HDFC BANKLTD

Branch Address : HDFC House, Sharanpur Link Road, Nashik 422005

POSSESSION NOTICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme
of Amalgamation approved by Hon’ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under Section13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and
Legal Representative(s) to pay the amounts mentioned against their respective names together with interest thereon at the applicable rates as mentioned in
the said notices, within 60 days from the date of of the said Notice/s, incidental expenses, costs, charges etctill the date of payment and/or realisation.

Sr. | Name of Borrower (s) Outstanding | Date of Date of Description of Immovable
No. Dues DNen:_amd Possession Property (ies) / Secured Asset(s)
otice
1. Mr.Wagh Sunil Bhaskarrao Rs.16,97,843/- | 22/09/2022| 28/10/2026 | House on Plot No.24B, Surve/Gat No.540, Colony Gokuldham
(Borrower) ason Nagar, Dondaicha Road, Mouza Mohide Tash, Taluka Shahada,
Mrs.Wagh Chhaya Sunil 31/08/2022* District Nandurbar-425409. (Admeasuring Plot Area 120.00
(Co Borrower) Sq.Mtrs and Construction Thereupon)

the dates mentioned above.

Place : Jalgaon/Dhule/Nandurbar
Date :29/10/2026

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and/ or realisation.

However, since the borrower/s mentioned hereinabove have failed to repay the amounts due, notice is hereby given to the borrower/s mentioned
hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC have taken physical possession of the immovable property (ies) /
secured asset(s) described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on

The borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid Immovable
Property(ies)/ Secured Asset(s) and any dealings with the said Immovable Property (ies)/ Secured Asset(s) will be subject to the mortgage of HDFC.
Borrower(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset/s.
Copies of the Panchanma drawn and Inventory made are available with the undersigned, and the said Borrower(s) is / are requested to collect the
respective copy from the undersigned on any working day during normal office hours.
Regd. Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai-400013

For HDFC Bank Ltd.
sd/-
Authorised Officer

For ICICI Bank Ltd. ~/ Mumbai- 400024, Mail Id- sunilghorpade2012@gmail.com, Mob-8080816720,
/ ‘ Bandhan Regional Office : Netaji Marg, Nr. Mithakhali Six Roads, \
Ba n k Ellisbridge, Ahmedbad-6. Phone: +91-26421671-75
SYMBOLIC POSSESSION NOTICE
NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the Borrowers
on the date mentioned against the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.
The borrower having failed to repay the amount, notice is hereby given to the Publicin general and in particular the Borrowers that the undersigned has taken the Symbolic
Possession of the property described herein below under Section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the account.
The borrower in particular and the Publicin generalis hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge
of the Bank for the amounts, interest, costs and charges thereon.
The borrowers/mortgagor’s attention is invited to the provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
Name of Borrowers, Date of |Date of Symbolic| Amount O/s
Guarantor and Description of property mortgaged (Secured assets) Demand Possession as on Date of
Loan Account No. Notice Notice Demand Notice
Babu Karipuram |All That Piece or Parcel of Sy No 20 Hissa No 2,flat No 302,a Wing 3rd Floor, At Shree| June 27, October 23, |Rs.3,82,235.27/-
George, Jayashri |Tisaiheritage Phase LI, Hajimalang Road, New Ganesh Nagar, Adivali-Dhokali, Kalyan East, Tal| 2026 2026 (Due as on June
Babu George Aambarnath, Dist Thane Area- 245 Sq Ft, 421501. on or towards North : Ti Sai Darshan on or 19, 2026)
70190000006052 |towards East : BWingon or towards west : Amience of Building on or towards South : Ashta Park
Sanju Rakesh Shahu|All That Piece Or Parcel Of Flat No.405, On The 4th Floor, In The Building Known As "Vikas Co| June 23, October 23, |Rs.8,77,305.00/-
Rakesh Op Hsg Soc Ltd.", Situated At Near Kamala Apartment, Shree Ganesh Colony, Near Pawai| 2026 2026 (Due as on June
Dharamchand Sahu |Chowk, Off Pune Link Road, Vithalwadi Station Road, Ulhasnagar-3, District - Thane Area- 652 19, 2026)
71180000004362 |Sq Ft Super Built Up, 421306. On or towards North : Swastik Foods On or towards East : A
Wing On or towards West : Road On or towards South : Chawl
Atish Y Katarnavare, | All That Piece Or Parcel Of Area- Flat No.101 Is 393 Sq Ft Built Up And Flat No.105 Is 343 Sq Ft Built| June 24, October 23, Rs.17,55,825.98/-
Ujwal Yashwant |Up Area, Flat No.101 And 105, On The 1st Floor, In A Wing, In The Building Known As "Dwarkamai| 2026 2026 (Due as on June
Katarnavare Apartment", Purneshwar Nagar, Bearing Survey No.33, Hissa No.5, Shankar Mandir, Bhiwandi, 19, 2026)
20004210000108 |Kalyan (D-Thane), Kalyan, Thane, Maharashtra 421302. On Or Towards North : Residential On or
towards East : Residential On or towards West : Residential On or towards South : Residential
Dinesh Kumar  |All That Piece Or Parcel Of Area- 436sq Ft Built Up,flat No.203, On The Second Floor, In The| June 24, October 26, |Rs.8,51,005.56/-
Tiwari, Building Known As "Mathurai Complex", Bearing Gut No. 90, Old Survey No. 42a, Hissa No.| 2026 2026 (Due as on June
Renu Devi Tiwari |8/1/1 And 9/1/1, Survey No.36/5, Village-vangani, Tal-ambernath, Dist-thane, Maharashtra 19, 2026)
20004220000218 |421503. On or towards North : As Per Record On or towards East : As Per Record On or
towards West : As Per Record On or towards South : As Per Record

Place : Maharashtra| Date : 29 October 2026

Sd/- Bandhan Bank Limited, Authorized Officer
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PUBLIC NOTICE

On behalf of my client, | am investigating the title of Subodh Bikrampal Mehra,
Komal Subodh Mehra and Mansi Kapoor, owners in respect of Flat No.21
on 4th floor adm. 1425 sq. ft. Carpet area in Bay View Co-Operative
Housing Society Limited at 15A, Ridge Road, Malabar Hill,
Mumbai - 400 006 on land bearing C. S. No. 318 of Malabar and Cumballa
Hill Division.

Any person having any claims in respect of the above referred Flat or any part
thereof by way of sale, exchange, mortgage, charge, gift, maintenance,
inheritance, possession, lease, tenancy, lien, license, hypothecation, transfer of
title or beneficial interest under any trust, right of prescription or pre-emption or
under any agreement or other disposition or under any decree, order or award or
otherwise claiming howsoever are hereby requested to make the same known
in writing together with supporting documents to the undersigned at his office at
2/20, Kesar Building, 201/211, Princess St., Mumbai - 400 002 within a period
of 14 days (both days inclusive) hereof failing which the claims of such persons
shall be deemed to have been waived and/or abandoned. Sd/-

Rakesh G. Jain,
Advocate High Court,
2/20, Kesar Building,

Date: 31" October, 2026 201/211, Princess St., Mumbai - 400 002

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN THAT One Mrs. Malini Vijaykumar Desai, owner of
Premises being Flat No.201 on the second floor of the building known as Villa-Flaviana
Co-operative Housing Society Ltd; situate at Plot No.804, Govindrao Patwardhan
Marg, Opp. Portuguese Church, Dadar (West), Mumbai - 400 028 has lost and/or
misplaced the Original Agreement of Sale dated 22nd December, 2006 duly registered
with the sub- registrar of assurance at Mumbai-1 (Fort) under serial No.BBI1-13106-
2006 on 30th December, 2006 made and executed between Mrs. Joyce Mckoy nee
Joyce D'Souza through her constituted attorney Mrs. Lynn Fernandes therein referred
to as “the Transferor” of the One Part and (1) Vijaykumar Chandrakant Desai, (2)
Malini Vijaykumar Desai & (3) Vishal Vijaykumar Desai therein referred to as “the
Transferees” of the Other Part.

Any person in possession of the Original of the aforesaid Agreement of Sale dated
22nd December, 2006 and/or any person/s having any claimin that regard and relating
to the aforesaid Flat, is hereby required to make the same known in writing alongwith
the documentary proof in respect thereof to the undersigned at her Office No.102,
1st floor, Hiramani Enclave, Tilak Mandir Road, Vile Parle (East), Mumbai 400057
within 14 (fourteen) days from the date hereof, otherwise any claim or interest of such
person, if any, shall be deemed to have been waived to all intents and purpose.

Dated this 31st day of October, 2026
(Darshana Shah)

Advocate

CORRIGENDUM TO FORM A PUBLIC ANNOUNCEMENT

FOR THE ATTENTION OF THE
KULT APP PRIVATE

6 of the Insol 'y and Bankruptcy Board of India

(Under Regulati
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
This is the corrigendum to the Public Announcement published on October 29, 2026, in
Free Press Journal (English Language Newspaper) and Navshakti Regional Language
Newspaper, Mumbai Edition. The same is published as the undersigned has been given to
understand on April 30, 2026 that there has been change in the name of the Corporate
Debtor on April 29, 2026.

RELEVANT PARTICULARS

21ZEN REALTECH PRIVATE LIMITED
(Former Name: KULT APP PRIVATE LIMITED)

1. |Name of corporate debtor

2. | Date of incorporation of corporate debtor | April 14, 2021

3. | Authority under which corporate debtor is | ROC Mumbai

incorporated / registered

U24290MH2021PTC359001

B

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

Registered Address & Business Address: 2091
Caesar Business Center Pvt. Ltd, Level 2, Western
Heights, JP Road, Opp. Gurudwara, Bunglows village
Ambivali, Andheri, Mumbai 400053

i g office Innov 8 SCP -2
8TH Floor Building no 11, Solitaire Corporate Park,
Guruhar govindji Road Chakala, Chakala MIDC,
Mumbai, Maharashtra,India,400093.

October 26, 2026

Date of Receipt of Order - October 27, 2026
April 23,2027

6. | Insolvency commencement date in
respect of corporate debtor

7. |Estimated date of closure of insolvency
resolution process

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Arun Kapoor Regn No:
IBBI/IPA-003/IP-NO0030/2017-2018/10230

9. |Address and e-mail of the interim
resolution professional, as registered with
the Board

Registered Address: G- 601, Army Co-operative
Housing Society, Sector- 09, Nerul (East), Navi
Mumbai, Maharashtra ,400706

Email Id: _arun.kapoor58@yahoo.in

10. | Address and e-mail to be used for Process Specific Address: 133, 1st Floor, Satra
correspondence with the interim Plaza, Sector-19 D, Palm Beach Road,
resolution professional Vashi 400703 Process Specific

Email Id: CIRPkultApp@ancoraa.com
| 11. | Last date for submission of claims November 09, 2026

12. |Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional (IRP)

13.]Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.[(a) Relevant Forms and Web link:_https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives | Physical Address: https://ibbi.gov.in/en/
are available at: insolvency-professional

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the
commencement of a corporate insolvency resolution process of the KULT APP PRIVATE LIMITED
on October 26, 2026, vide order no. RCP (IB) No. 17/MB/2025. (Date of receipt of order by
Interim Resolution Professional is October 27, 2026).

The creditors of KULT APP PRIVATE LIMITED (Now 21Zen Realtech Private Limited) are hereby
called upon to submit their claims with proof on or before November 09, 2026, to the Interim
Resolution Professional at the address mentioned in entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. Arun Kapoor
Date: October 30, 2026 Interim Resolution Professional
Place: Navi Mumbai In the matter of KULT APP PRIVATE LIMITED

Govt. of Jharkhand )
OFFICE OF THE EXECUTIVE ENGINEER
Field Survey Division, Advance Planning,

Road Construction Department,
Nirupan Bhawan, 4th floor, 56-Set Chowk, Doranda, Ranchi-834002
e-mail-— eercdapfsdran-jhr@nic.in

e-Procurement very Short Notice

e-Tender Reference No .-RCD/FSD /AP/ RAN/17/26-27 Dated 29.10.2026
Consultancy services for preparation of Detailed
project report for construction of Approach road 4-
Lane/6-Lane connecting NH-22 Sorha Industrial
area JIADA Ranchi including proposal/
Replacement of culverts and bridges, if any
required, complete Land Acquisition Proposal
including ownership details all complete as per
latest guidelines, Resettlement and Rehabilitation
Plan and Forest Diversion Proposal including
clearance of all stages etc as required, at Ranchi in
the state of Jharkhand.. from Consultants
empanelled in Category-I with the Road
Construction Department, Government of
Jharkhand vide letter no -4073(S) W.E dated
28-09-2026 are allowed to bid.
2.5KM
30 Days
Cost of Tender Document: - Rs 5,000/~ (Rupees
Five Thousand) (Non-Refundable) through online
mode only.

EMD :- Rs 10,000/~ (Rupees Ten Thousand)
through online mode only. As per the
Departmental Letter no.-4652(S) dated
06.10.2023, cost of tender document and Earnest

1- Name of Work

2- Tentative Length

Work completion time

Cost of Tender Document

4- Earnest Money Deposit Money Deposit will be received in online mode
only through e-procurement portal
(https://jharkhandtenders.gov.in ) by Internet
banking/ NEFT/ RTGS facility as per Standard
Operating Procedure (SOP) issued by Information
Technology & e-Governance Department,
Government of Jharkhand vide letter no- 120 date
03.10.2023.
Date and Time of
5-| Publishing of Tender on 02.11.2026, 05.00 PM
official website
Last date and Time of
6 submission of Tender 10.11.2026, 12,30 PM

~|(With Tender Fee and EMD)
7.| Date and Timing of Bid
opening

12.11.2026, 12.30 PM

Executive Engineer, Field Survey Division,
Advance Planning, RCD, Ranchi, Nirupan

8-| Tender Inviting Authority Bhavan, 56 set Chowk, Doranda, Ranchi- 834002,
Mobile No-8051090751
Chief Engineer (Comm), Road Construction
9- Place of Opening Department, Engineer Hostel No-2, Dhurwa,

Ranchi-834004
For further information please go through the website http://

jharkhandtenders.gov.in
Executive Engineer Field Survey Division,A.P
PR.NO.392882 Road(26-27):D Road Construction Department, Ranchi

www.freepressjournalin
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CFM ASSET RECONSTRUGTION PRIVATE LIMITED

REGISTERED OFFICE: Block no. A/1003, West Gate, —
Near YMCA Club, Sur No. 835/1+3, S. G. Highway, Makarba, C I\ li i
. S

thoughtful regeneration

Ahmedabad-380051 Gujarat”.

CORPORATE OFFICE: 1 st floor, Wakefield House,
Sprott Road, Ballard Estate, Mumbai 400 001.
EMAIL: info@cfmarc.in;

CONTACT: 022-47831226.

CIN: U67100GJ2015PTC083994

APPENDIX- IV-A

[Under Rule 8 (6) Riw 9(1) of Security Interest (Enforcement) Rules 2002]
E-auction Sale Notice for the sale of immovable assets under the Securitization and Recon-
struction of Financial Assets and Enforcement of Security Interest Act, 2002 read with pro-
viso to rule 8(6)R/w 9(1) of the Security Interest Enforcement Rules, 2002.
Apna Sahakari Bank Limited (hereinafter referred to as the “Assignor”), the original lender, assigned
the debt owed by M/s Sondurga Sales (hereinafter referred to as the “Borrower”), along with the
underlying securities, in favour of CFM Asset Reconstruction Pvt. Ltd. (hereinafter referred to as
“CFMARC"), acting in its capacity as Trustee of CFMARC Trust-1Apna Bank, on 21.04.2018.
Notice is hereby given to the public in general and in particular to the Borrower/(s) /Mortgagor(s) and
Guarantor/(s) that the below described immovable assets (Secured Asset) mortgaged/charged to
CFM Asset Reconstruction Private Limited (the Secured Creditor), the physical possession of which
has been taken by the Authorised Officer of the CFM Asset Reconstruction Pvt Ltd on 28th day
of July,2026, will be sold on “As is where is basis”, “As is what is basis”, and “Whatever there
is basis”, and “No recourse basis” on 08-12-2026 to recover the total outstanding dues of
Rs. 3,31,72,039.79 (Rupees Three Crore Thirty-One Lakhs Seventy-Two Thousand Thirty-Nine
and Paise Seventy-Nine Only) as on 08.05.2019 together with further interest plus costs, charges
and expenses etc. thereon due to the Secured Creditor from M/ s Sondurga Sales (Borrower)
through its prop. Mr. Rajesh Kanji Bhanushali (borrower), Mr Mohan Jethalal Nakhua
(Guarantor), Mr Mukesh Hariaram Mav (Guarantor) and Mrs. Chandraben Poonamchand Shah
(Mortgagor)

DESCRIPTION
OF SECURED
ASSET:

Flat No.202, 2nd Floor Old area of 430 Sq Ft + 25% additional area allotted by
Developer i.e. 107 Sq Ft total admeasuring to 537 Sq Ft carpet area equivalent
to 642 Sq Ft built up area in the new building Kalpavruksha of Juhu Breeze
Co-Op Housing society Ltd. Santacruz (W) Village Danda near Bandra in
greater Mumbai situated at Piece or parcel of land admeasuring 927 Sq Yards
i.e. 774.97 Sq M or thereabout being portion of plot No.5A and remaining por-
tion being plot No.7Ain TPS No. Il Santacruz and bounded on : North by prop-
erty of P Diwanji, South by property of Atmaram Gujanad Desai and other,
East by compound walls of the vendors and by the property of the vendors
and on West partly the property of M Kaji, partly by 30 feet Road and partly
by property of Mrs. Dhurandhar.

Rs. 8,53,85,451.92 (Rupees Eight Crore Fifty-Three Lakh Eighty-Five Thou-
sand Four Hundred Fifty-One and Paise Ninety-Two Only) as on 30.10.2026
together with further interest plus costs, charges and expenses etc. thereon
due to the Secured Creditor.

SECURED DEBT:

RESERVE PRICE | Rs 2,31,00,000/- (Rupees Two Crore Thirty-One Lakhs Only)

(RP):

EMD (10%) : Rs. 23,10,000/- (Rupees Twenty-Three lakhs Ten Thousand Only)
INSPECTION 26th November 2026 between 2:00 pm to 5:00 pm

DATE & TIME

LAST DATE AND | 7th December,2026 upto 5:00 pm

TIME FOR BID

SUBMISSION:

DATE, TIME and |E-Auction/Bidding through website (https://www.ban} tions.com )
PLACE For E-  |Date: - 08.12.2026 - Time: 11.00 AM to 01.00 PM

AUCTION

CONTACT: Mr. Tejas Joshi - 022-47831226

IBBI Regn. No. IBBI/IPA-003/IP-N00030/2017-2018/10230

%) 3-Taferar forsht sremaet - 38/%80/2038 GARY 03.30 ANHM T 0] /2% /3038 GIRT R.30 AT, .
R) fifergr weftepett & ifcm fomieh @ de8 - 3%/%0/30%8 UM 03.30 ASHAL T 0% /%% /3038 AR R.30 AR
3) iR arefte foeTeT Sere faie < - 23/2%/3036 GURY 3.00 AT

Encumbrances if any:

For detailed terms & conditions of the sale, please refer to the link provided on Secured Creditors website
i.e. https:/lwww.cfmarc.in for detailed terms & conditions of e-auction/sale of respective properties
and other details before submitting their bids for taking part in the e-auction. Bidders may also visit the
website https:/lwww.bankeauctions.com or contact service provider M/s. C1 India Private Limited.
Bidder Support Nos.: 0124-4302020/21/22, +91 7291981124 | 1125 | 1126; email:
gujarat@c1india.com/ Maharashtra maharashtra@c1india.com / support@bankeauctions.com,
Mr. Bhavik Pandya, Contact No. +91 9974887668.

Please note that the redemption of debt notice u/s.13(8) has been duly served and published on
03.09.2026 in Englis and Marathi Newspaper viz., The Free Press Journal and Navshakti. This
notice of 30 days is being given to all of you in compliance of Rule 8(6) R/w 9(1) of Security Interest
(enforcement) Rules Under the SARFAESI Act 2002, informing all the Borrowers, all the Guarantors
and all the Mortgagors about holding of auction/sale of the aforementioned Secured Property/ties
| Secured Assets at the aforementioned date and time. If so desired by them, by paying the
outstanding dues as mentioned herein above along with further interest, other costs and expenses
thereon due and payable prior to the scheduled auction. In case of default in payment, any or all of
the Secured Properties/Secured Assets shall at the discretion of the Authorized Officer/Secured
Creditor be sold through any of the modes as prescribed under Rule 8(5) of Security Interest
(Enforcement) Rule, 2002.

Date: 31.10.2026
Place: MUMBAI

Sd/- Authorised Officer
CFM Asset Reconstruction Pvt. Ltd.
[Acting as trustee for CFMARC Trust -1 Apna Bank)

Adv. Anant B. Shinde & Co.
PUBLIC NOTICE
IN THE COURT OF CIVIL JUDGE (SENIOR DIVISION), AT THANE
SPECIAL CIVIL SUIT NO. 66 OF 2025
BANK OF INDIA, a Bank, a body Corporate Constituted under the
Banking Companies (Acquisition and Transfer of Undertakings)
Act V of 1970, having their Head Office at Star House, C-5,
G-Block, Bandra Kurla Complex, Bandra (East),Mumbai-400 051,
and one of its Branch Office being Panchpakhadi Branch,
situated at Vandana House, Near Vandana Cinema, L.B.S Marg
Thane (West) -400 602, through its Authorised Representative,
Ms. Harshada Khopkar, Chief Manager of the Plaintiff.
Versus

MRS. SUPRIYA SUSHIL SURVE 1
PROP.Of M/S. SHREENIKA ENTERPRISES,Adult,Age: Not known, ]
Indian Inhabitant,having address at Flat No.A-1805, Hubtown ]
Greenwoods, Pokharan Road No.1, Vartak Nagar, ]
Thane (West) - 400 605. ]...Defendant
Take Notice that the Defendant above named has filed a Special Civil Suit No. 66
of 2025 before this Hon’ble Joint Civil Judge Senior Division Thane.
Whereas the Hon'ble Court have pleased to pass order below Exhibit 6. As per the
bailiff report the notice/summons is not served to the Defendant. Therefore, the
Plaintiff has filed an Application dated 09th September 2026 thereby issue notice /
summons to the Defendant under Order 5 Rule 20 for substitute service.
Take further notice that the above Special Civil Suit No.66 of 2025 is fixed for
hearing on 08.12.2026 in the Hon'ble Joint Civil Judge Senior Division Thane, when
Defendant is required to appear in person or through your advocate and in case of
default or non-appearance, the Hon'ble Joint Civil Judge Senior Division Thane will
proceed to hear the above suit against you as Ex-parte and pronounce order thereon.
Given under my hand seal of this court on 01.10.2026

...PLAINTIFF

By Order,

Sd/-

Assistant Superintendent,
Civil Court, (S.D), Thane

y Asset Recovery Branch:-Shop No 12 & 13,
@ Karur Vysya Bank Diamond Mansion, Dr Vieges Street,

m Main Road, Kalbadevi, Mumbai,
Maharashtra 400002 Phone No. 7710001955
Mail:headarbmumbai@kvh.bank.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s)
and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, The Karur Vysya Bank Ltd, the
physical possession of which has been taken by the Authorised Officer of The
Karur Vysya Bank Ltd., Secured Creditor, will be sold on “As is where is”, “As is
what is”, and “Whatever there is” on 03.12.2026, for recovery Rs
14,57,46,531.60/- (Rupees Forteen Crores Fifty Seven Lakhs Forty Six
Thousand Five Hundred Thirty One and Paise Sixty Only) as on 30.09.2026 with
interest and expenses thereon from 01.10.2026 due to the Karur Vysya Bank Ltd,
Secured Creditor from M/s Ayush Trading, office at Shop No. 13, Radhameet
Society, Plot No. 33, Sector -18, Opp. Awari Kholi Bhavan, Nerul West, Navi
Mumbai-400705-Borrower, 2. Mr. Krishna Mohan Mahtor - Propreitor of M/s
Ayush Trading, address at Flat No. 103, First Floor, Mahalaxmi Complex, Plot No.
18, Sector—26A, Palm Beach Road, Koparipada, Vashi, Navi Mumbai—Borrower,
3. Mr. Raju Jayswal, address at Room No. 5, NL —6/10, Sundam CHS, Sector 15,
Nerul, Navi Mumbai 400705 — Guarantor and 4. Mrs. Renu Mohta, address at Flat
No. 101, Anmol Hira CHS, Plot No. 25, Sector 28, Nerul West, Navi Mumbai
400705 - Guarantor.

DESCRIPTION OF THE IMMOVABLE PROPERTY

, Reserve EMD
Property Details Price Amount
All that piece and parcel of Commercial Shop no. 3, Rs. Rs.
admeasuring area 383 sq. ft. built up, Ganga Omate, |94,00,000/- |5,40,000/-
Plot No. 53, Sector 30, Kharghar, Navi Mumbai.

Bid Incremental Amount - Rs 50,000/-
For detailed terms and conditions of the sale, please refer to the link provided in
our Bank’s/Secured Creditor’s website i.e www.kvb.co.in/Property Under
Auction also at the web portal hitps://www.bankauctions.in of the service
provider, M/s 4 Closure — Contact Person Mr. Vitthal Rathod, Mobile No.
8142000725 and Mail id : mumbai@bankauctions.in

Statutory 15 days’ Notice under Rule 9(1) of the SARFAESI Act, 2002
The borrower/s and guarantor/s are hereby notified to pay the dues as
mentioned above along with up to date interest and ancillary expenses before
the date of e-Auction, failing which the Schedule property will be auctioned/sold
and balance dues, if any, will be recovered with interestand cost.
Date : 30.10.2026 Authorized Officer

Place : Mumbai The Karur Vysya Bank Ltd.

TRt UNION BANK OF INDIA (Regional Office - Mumbai Borivali)
) T .
| fAfee watew HTATA AT fafrgr | o e | sl ged | @ JETeER SaehTel qﬁaa aﬁi n Union Bank Roop Nagar CHSL, 2nd Floor, Above Skoda Showroom,
. i W et IEs 3 3R of India Opp. PVR Milap Cinema, Near Namaha Hospital, S.V. Road, Kandivali West, Mumbai - 400067.
- 0 e SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
w1 | ufed fetears surear sush afga st qIder
B | %a:[ i W 'JPJﬁ . RHEIRR RAEIR “ fowt wa E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 read
Bb/R0R8-R0 il hills Y ~53 (vTerETes Ruo ¥R Lokl with Proviso to Rule 8 (6) of the Security Interest (Enforcement) Rule, 2002
TG e, Wﬁﬁ'ﬂﬂ) Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable property mortgaged/charged to
= ReaTE dieh e afex sfyerel T Bt the Secured Creditor, the Possession of which has been taken by the Authorized Officer of Union Bank of India (Secured Creditor), will be sold on "As is where Is" "As is
X | ;;Fl gm‘ = ?;:2'@ s s ERRFOTE exsEs & fows whatis" and "Whatever there is on the date mentioned below, for recovery of dues as mentioned hereunder to Union Bank of India from the below mentioned Borrower(s) &
©% /3038~ Al (vITereTes WoR0%X¥0R3 Guarantor(s). The Reserve Price and the Earnest Money Deposit are also mentioned hereunder: -
. . < E) Sr | Branch Name Of the Borrower & 1)Reserve Price (RP) | a)Mode of Payment Debt Due Encumbrance
3. | MLUAH /9 | 9o T | T . R S THETR - HITHeRI Uk | ¥2LL3u PATAN o wfga 23uR ot T W No. Descriprion Of Property 2) Earnest Money | b)Extension of Bid & Contact Person & Mobile No. possession :
w3/R0R6-R |foam | wed fafere fhmor el wor i (et RECRR¥’RRY Bid incremental Amount. Symbolic / Physical
T g H—caq'ﬁq; HTH 7. B IEE It 1| Mira |MR.UMAPATI HUBNARAYAN MISHRA Rs.14,14,400/- | The Amount Can Be Credited|Rs. 13,59,680.25 (Rupees Thirteen Not Known to
B ) Road |(BORROWER) ToA/cNo.582501980050000 [Lakh Fifty-Nine Thousand Six AO
¥. | WTHH/We /| W T | 9. 5. Yo Fet fadt Jeedte A WRUo¥RE | WR4o¥ goufed | G’ | ff ST @R Branch |Flat No. 406, 4th Floor, QA Wing, K. D. Saicon, IFSC Code UBINO558257 | Hundred Eighty and Twenty-Five Symbolic
©3 /3036~ | faumr BTt sTefae s ol . (UTerdTSST RELRR¥RRIZ (58250) |Village Juchenda, Tal. Vasai, Dist. Palghar Or Though DD In Favour Of|Paise Only) as on 30.09.2026 plus Possession
W%ﬂ'ﬂg) Union Bank Of India. further interest, cost & exp.
" . . Rs. 141440 |MiraRoadBranch Mir. Ashok Kumar (Branch Head)~
1) YO AT <t T HH A S /A Jd ITH/ e Wt STH SheRiehe (SHTHTETE AT YEUTEdT 31 S8t Ue Ued Aug hodigdi) HET 79880 47311
AT 3. Mr. Barun Baranwal (Authorised
Tex wHTeTed fferer o1 /vt 3. Seden wd qufdre fFfaer Temed Tg e oy wet wm ffaa www.mahatenders.gov.in A1 SeETEER Officer) - 9115713111

El
) Date and Time of Auction: 10/12/2026 between 12:00 PM to 05:00 PM with unlimited extension of 10 Minutes i. e, the end time of e-auction will be extended by 10 Minutes each time if

bid is made within the last 10 minutes before closure of auction.

Date & Time of inspection of property for intending purchasers: any time During working hours from 12.00 p. m. t05.00 p.m.)

Details of encumbrances over the Property, as known to the Bank: Not Known to Bank.

EMD shall be deposited and Link/Map the EMD amount with the property ID before End time of auction as per sale notice.

It is advisable to deposit and Link/Map the EMD amount with the property ID well in advance to avoid any technical glitch. For auction related queries e-mail to
sarfaesi@unionbankofindia.com or Contact: above mentioned Authorized Officers or to RO-Borivali Contact: Mr. Barun Baranwal (Authorised Officer) - 9115713111 (Authorized

TRUATETS 3uesy TR Fferer weTh fasht @ feashdt Het SeeTEea® e STHTE Ugd SUATd Id STET He H19E1 G TTfehe Tgef HHTIavaTd
Iq 31T
%) Tafaer ufsrarean Srae=an feasht = w7 e 3 feasdi=an Sae=an feasft sTiamsa aredston 7 e ar= Tet Faeer] SeenE TE.
T ) SATTeEA ffoer fska smer=ht Tyut Afedt Se aa fawm, qor 7.9.91. 39 fiea.
3) hEferRiE Iew . Afamen (79.) /33 7. 33/ 0%/0 98 TR ST WA 3. T TH. /AR, . Y. wh. /uA. UF. ). gladmhad feashiod Jum R,

(ET&rﬁ /=) Officer) Bidders are advised to visit the Bank's Website Unionbankofindia.co.in for detailed terms and conditions of e-auction sale and other details before submitting their Bids for taking
FrwT it partin the e-auction. Bidder may also visit the above-mentioned service Provider.
; The terms and conditions of sale shall be strictly as per the Provisions of the Security Interest Rules (Enforcement) Rules, 2002, Please refer to the link provided in https:/baanknet.com
HAT T Note: This may also be treated as notice U/s. 8(6) / Rule 9(1) of Security Interest (Enforcement) Rules, 2002 to the borrower's and guarantor/s of the said loan about the holding of E-
FlT%Tl‘cl . 3/%33 ﬁ: 30/%0/30%% glﬁ mﬂﬁ%lm Auction Sale on the above-mentioned date. If their outstanding dues are notrepaid in full.
For Registration and Login details of Bidding Rules visit https://baanknet.com. sdl
KRISHKAN INVESTMENT PRIVATE LIMITED Pace: Numba Auhorise Offr

Union Bank of India

Date : 29/10/2026

C-101, Mangalya Premises Co - op society Ltd, Off Marol Maroshi Road, Andheri East, Mumbai -400059.

Appendix-IV-A { See proviso to Rule 8(6)} Sale Notice for of Inmovable Properties
Auction sale notice for sale ofimmovable asset(s) of the SARFAESI Act, 2002 read with proviso to Rule 8(6) & Rule 9 of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to public in general and in particular to the borrower (s) and guarantor(S) that the below described Immovable property (ies) mortgage/charged to Krishkan
Investment Private Limited (Secured Creditor),the physical possession of which has been taken by Authorized officer of the Krishkan Investment Private Limited (Secured Creditor) on
dated 22-04-2025 will be sold on “As is where is basis” “As is what is basis” “whatever there is basis” and “without any recourse” basis on 30-11-2026 for recovery of below mention
outstanding due to the Krishkan Investment Private Limited (Secured Creditor)from below mentioned borrowers and guarantors. The descriptions reserve price and earnest money of
the respective properties have been mention.

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Thane

@ L&T Finance

GuarantorsMortgagors |13(2)l Amount Dues| 16/03/2010 Description Of Property Romee. |EsmestMoney| 2ot e
(1) Mr. Vitthal Sayaji Chavan. 16/03/2019 Rs. 1) Plot No.4, situated at survey No.486 / 4 at Mauje | Rs.3,68,00,000 /- % sRosdoo/ 30-11-2026
7,35,15,146/- as |Adgoan Shivar, Taluka & Dist Nashik, Maharashtra |(In Words Rupees ,60, - | 11.00 AM to
E?)o&r:vsv;)tosh Sayaji Ghavan, Rs. 7,35,15,146/- on 16/03/2010 | (Admeasuring 669.00s Sa.Mtr) Three Crore sixty-| (I Words Rs.| 1 00 py POSSESSION NOTICE
(Co-Borrower) 16/?)83/%19 plus interest and (Boundedasunder:- . eight Lakh Only) LT:rlwrté-'SK; i i i ] i  [Rules(D] itizati i inanci
(3) Mrs.Rekha Vitthal Chavan. plus interest and expenses North: Bombay Agra Highway, East : PlotNo.3 '?housfndy Wherea§ the undersigned being the authc_)nzed officer of L&T Finance Lernted, under the SeFurltlzatlon a_nd Reconstruction of Fl_nanaal Assets and Enforcement
(Co-Borrower) expenses thereon | thereon until the \évestth'~ 1le ":'z‘ersRoad only) of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules,
(4) Mr. Bhalchandra Ratan until the payment in |~ payment in ful outh: FlotiNo. 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below
Pawar (Guarantor) full 2) Survey No. 486/37, Behind Shree Sayaji Palace, | Rs.27,00,000 /-(In|Rs. 2,70,000/- within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of demand notice till
at Mumbai Agra Highway, Tal & Dist : Nashik| Words Rupees (In Words payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/
Maharashtra (Admeasuring area of 255 Sq.Mtr) Twenty-Seven | Rupees Two Guarantors and public in general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her
Bounded as under:- Lakh Only) | Lakh Seventy under Section 13 of the said Act read with rule 8 of the said Rules on this notice.
North: Plot No. 36 Thousand
East : Remaining Area of GatNo. 486 Only) Loan Borrower/s/ Demand Notice Date and Type
West: PlotNo.38 Account Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
South: PlotNo. 50 Number Guarantors Name Date Amount (3) Taken
Last Date & Time of Tender Submission:-20-11-2026 up to 04.00 PM HO051191403 | 1) Muzzarif Salam Ansari | All That Parts And Parcels Of One Self-contained Habitable | 17.07.2026 | Rs. 48,79,509.45/- 29.10.2026
Place of Auction &Tender Submission: - Krishkan Investment Private Limited, C-101, Mangalya Premises Co - op society Ltd, Off Marol Maroshi Road , Andheri East, 24125113 As Borrower Rooms/shop/office/ Basement/ Parking Space Bearing No. As on 10-07-2026 Symbolic
Mumbai -400059 2) Nasreen Irshad Ahmad | 701, Admeasuring 35.89 Sq. Mtrs. Carpet Area + 14:01 Sq. Possession

Ansari As Co-borrwer Mtrs. Balcony + 9.30 Sq. Mtrs. O.p. + 1.32 Sq. Mtrs. Dry
Balcony On The Seventh Floor, Of The Building Called
“central Plaza” Being Constructed On The Land Bearing
City Survey No.434 Part, Admeasuring 2695.50 Sq. Mtrs.,
Revenue Village Kaneri, Taluka Bhiwandi, District- Thane,
Within The Limits Of Bhiwandi Nizampur City Of Municipal
Corporation And Sub-division And Sub-registration Office,
Bhiwandi And Division And District. The Said Land Is
Bounded As Follows

1. The person, taking part in the tender, will have to deposit his offer in the tender form provided by the Company, which is to be collected from the Krishkan Investment Private Limited,
during working hours of any working day, super scribing "Tender Offer for “Mr. Vitthal Sayaji Chavan " on the sealed envelope along with the DD/pay order of 10% of the reserve price
as Earnest Money Deposit (EMD) in favor of Krishkan Investment Private Limited payable at Mumbai on/before date 20-11-2026 up to 04.00 PM at the above mentioned office. The
sealed envelopes will be opened in the presence of the available interested parties on 30-11-2026 at 11.00 AM to 01.00 PM ( According to above mention date & time) at above
mentioned office of Krishkan Investment Private Limited. The Inter-se bidding, if necessary will also take place among the available bidders. The EMD is refundable if the bid is not
successful.

2. The successful bidder will deposit 25% of the bidding amount adjusting the EMD amount as initial depositimmediately after the fall of the hammer towards the purchase of the asset.
The successful bidder failing to deposit the said 25% towards initial payment, the entire EMD deposited will be forfeited.

3. Balance amount of the sale price will have to be deposited within 15 days after the confirmation of the sale by the secured creditor; otherwise his initial payment deposited amount will East By |24 Mtrs. Wide D.p. Road
be forfeited. (old Agra Road),

4. The successful bidder would bear the charges/fees payable for conveyance such as Stamp Duty, Registration Fee, and also any statutory dues, etc. as applicable as per law. Boundaries West By | Cts No.434 Part,

5. The Authorised officer has absolute right to accept or reject any bid or adjourn/postpone the sale process without assigning any reason thereof. If the date of tender depositing or the North By | Cts No. 1451,

date of tender opening is declared as holiday by Government, then the auction will be held on next working day. South By | Cts No. 434 Part.

6. To the best of knowledge and information of the Krishkan Investment Private Limited, no other encumbrance exists on the property and if any kind of encumbrances exists on the
said property, the Authorised Officer/Company shall not be responsible / liable for such kind of encumbrances which may persist for the property being sold thereof.

7.The bids are not transferable. Any payment made towards the EMD, part payment deposits etc. will not carry any sort of interest.

8. Property will be open for inspection on 12-11-2026 between 11.00 AM to 4.00 PM and Interested parties who want to know about the procedure of tender may contact Krishkan
Investment Private Limited, C-101, Mangalya Premises Co - op Society Ltd, Off Marol Maroshi Road , Andheri East, Mumbai -400059, Maharashtra during office hours.

Note: - This is also a 30 days notice U/R 8(6) to the Borrowers/Guarantors/Mortgagor of the above said loan accounts.
Place: Nashik

Date: 30/10/2026

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
the date of demand notice till payment/realization.

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

Date: 31.10.2026

Authorised Officer
Place: Thane

Krishkan Investment Private Limited
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